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Applicant

Counsel for the appliciitnt.

IteSDondeMits

Counsel for tte resaondents.

Versos

CORi^ivi •

Hon'b'U's p.K. Kartha, Vicss Chairman(J)

I'tonbi.e Sh. B.W. Dhoundival „ f> '̂5mber (P.)

JUDaM£NT(ORi«.)

(of the Bench delivered by Hon'ble Shri PfStC# Kaxtha,
Vice Ghairraan(jJ)

We have qons t^ir-auqh ti"ie records of t.hs case. The id.

cx>!.)nsel for- the arsplica-iYt sta-tes 'that 'the arjpl.ica'tion has

becxsne infn.)ctuous in view of -the dsc;ision of -the Si-ipr-efi-wj

Coi.rrt.. in a s:5.milar- ci-t^itter. The a-cjpl ica-nt iias no arievancs at

this staae. In view of this, the rain appliration has becxme

infructuous and is disposed of without passincy any order.
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(B.N. Dhoundiyal)

P'-k3rter-(A)

(P.K.Kartha)

Vicxe Ci-ia i rnian (..1,)


